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that the C.S.I.R. should not be dis-
membered and that the Sarkar Com-
mittee should be requested to expe-
dite the second part of their Report. 
He has also commented on some of 
the personnel problems of the C.S.I.R. 

There is no proposal before the 
Government for the "dismember-
ment" of the CSIR as such. However. 
it has been suggested that various 
laboratories should be placed direct-
ly under the charge of the Minister 
functionally most concerned with 
them. This suggestion' is as yet in a 
very preliminary stage of examina-
tion. Government are also awaiting 
the final part of the Sarkar Commit-
tee's Report. 

Deployment of Central Reserve Pollce 
in West Bengal 

5907. SHRI RABI RAY: 

SHRI P. C. ADICHAN: 

SHRI D. N. PATODIA: 

Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether it is a fact that the 
Government of India had deployed 
their Central Reserve PoHce in West 
Bengal on the eve of the Bengal 
Bandh on the 17th March, 1970; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN 
SHUKLA): (a) No, Sir. Some units 
of Central Reserve Police were only 
stationed in West Bengal. 
(b) Does not arise. 

New Rules for Recognitioll of Cent-
ral Government Employees' 
Unions and Associations 

5908. SHRI S. M. BANERJEE: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the new rules for the 
recognition of the Central Govern-
ment Employees, Unions and Asso-
ciations have been framed; and 

(b) if so, whether a copy thereof 
will be laid on the Table of the 
House? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN 
SHUKLA): (a) No, Sir. 

(b) Does not arise. 

Withdrawal of Court Cases against 
Employees who participated in 
the 19th September, 1968 Strike 

5909. SHRI S. M. BANERJEE, 
SHRI R.  R. SINGH DEO: 

Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether it is a fact that many 
Central Government employees' or-
ganisations have demanded with-
drawal of court cases against the 
Central Government em,ployees who 
participated in the 19th September. 
1968 strike; 
(b) if so, whether any direction has 
been issued to the State Govern-
ments; and 
(c) if not, the reasons for the same? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN 
SHUKLA): (a) Yes, Sir. 

(b) and (c) The policy of the Gov-
ernment is to allow the law to take-
its own course and not to Interfere-
with the normal course of justice. 
However, the State Governments and 
Union Territory Administrations 
have been requested by the Central 
Government to have the pending ~ 

secution cases scrutinised with a view 
to the termination of the legal ~ 
ceedings according to law in cases in 
which there is not sufficient evidence. 

Administrative Approval by Centre 
to Revenue Projects of Delhi 

Administration 

5910. SHRI RAM KISHAN GUPTA: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether his attention has been 
drawn to the statement of the Chief 
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Executive Councillor of Delhi that 
revenue projects costing a tctal of 
Rs. 1.5 crores may not be taken up 
by the Delhi Administration as ad-
ministrative approval for them has 
not been received from the Centre: 
and .dlm 

(b) if so, Government's reaction 
thereto': 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN 
SHUKLA): (a) and (b). The Lt. 
Governor. Delhi is empowered to ac-
cord administrative approval in 
to Rs. 15 lakhs. Cases involving 
higher outlay have to be referred to 
the Ministries concerned for favour 
of administrative approval. ~ these 
cases have wider financial implica-
tions a thorough scrutiny has to be 
made by individual Ministeries be-
fore administrative approal for ex-
ecution of the project is accorded by 
them. Such delays are sometimes un-
avoidable. 

Appointments to Posl6 of Governors 
and Ambassadors 

5911. SHRI K. N. PANDEY: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that cer-
tain former Ministers, Ministers of 
State, Deputy Ministers, and Mem-
bers of Parliament belonging to the 
New Congress Party, who were de-
feated in the General Elections in 
1967 have since been appointed as 
Governors and Ambassadors; 

(b) whether the appointments were 
made in consultation with any high 
level Advisory Committee and, if not, 
what are the reasons therefor; and 

(c) whiethler Govt.. propose to 
make such appointments in future in 
consultation with a Committee of 
Members of Parliament drawn from 
all parties? 

THE MmISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI vrDYA CHARAN 
SHUKLA): (al Some of the former 

Union Ministers/Deputy Ministers 
who were not re-elected during the 
General Election in 1967, have been 
appointed as Ambassadors but not as 
Governors. They were appointed 
prior to January, 1969; the question 
whether they belonged to the New 
Congress Party does not arise. 

(b) The appointments are not made 
in consultation with any hi"h 
level Advisory Committee. Since the 
duty of the Ambassador is to inter-
pret the policies of the Government 
of India in the country of his acere-
dition, such appointments have to be 
made by the Government. 

(c) No, Sir, 
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